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and we are in a situation where it would not
be desirable to reduce the quantum of
- petroleum products, it would not be a prudent
policy to reduce the quantity of crude being
refined by these companies. As I have said,
the refinery agreements and the question of
nationalisation and equity participation are
. under active consideration of the Govern-
ment, b
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‘MR. SPEAKER : I have already admit-
ted a calling attcntion notioe :
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MR. SPEAKER :
notice has been admitted.

A calling attention
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MR. SPEAKER : What is going on at
the border this side or that side is a continu-
ous process. It has been going on for a long
time. It is not a particular or recent happen-
ing. Whatever happens we allow to be dis-
cussed through a calling attention motion,
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MR, SPEAKER : I cannot commit my-
self,

12,40 brs. -

QUESTION OF PRIVILEGE RE. ALLEGED
MISBEHAVIOUR OF POLICE
WITH SHRI K. C. HALDAR
—Contd.

MR. SPEAKER : Shri Pant to make a
statement  with reference to the privilege
matter raised by Shri K. C, Halder.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): We have received the
following information from the Government
of West Bengal. One car coming from
Calcutta side was scarched by the police at
Durgapur on 15th July, 1971, and a dagger
with a nin¢ inch long blade was recovered
from onc of the inmates of the car who gave
his name as Shri Kalachand phattacharji. In

that car there were thrce or four other
occupants including Shri K. C. Halder,
Member of the Lok Sabha., On being
guestioned, Shri  Kalachand Bhattacharji

offered the explanation that the dagger was
being carried for the sccurity of the M. P.
He was taken by police jeep to the Durgapur
police station. Shri Halder followed the
police jeep in his car entirely on his own.
In regard to the recovery of the dagger from
Shri Bhatracharji an entry was made in the
General Diary in the police station. No one
was put under arrest. After the entry had
been made in the General Diary, the party
resumed their journey.

~ SHRI KRISHNA HALDER (Ausgram) :
I want to say that he is stating only the
police version which is untrue and baseless
and a big lie. My car was not coming from
the Calcutta side. I went to visit the AVB
Colony as I stated in my lettet of the 22nd
and in my statement also. The statement
made by the police is baseless and untrue,
and the hon, Minister is giving their version.

I also wrote a letter to the Editor
Statesman. Calcutta edition,” He published
my letter on 23cd July. 50, 1 beg to submit
that it may be sent to the Privileges Committee.
Let the Committee go into the matter, This
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is my submission and appeal (o all the
members: 1 oppose strongly the statement
given by the Minister in this House, which is
the police version which is untrue and
baseless. ‘

MR. SPEAKER : He has referred to some
statement in the S'ratesman.

SHRIK. C. PANT: He did make a
statement to the press which appeared in the
Statesman. 1 have not got the {ull version
here, bu¢ one portion of it says that the
officer concerned expressed apology at the
end of the whole thing. Itis my duty to
report here the statement as conveyed by the
West Bengal Government. Whatever infor-
mation they give, that is the authorjtative
statement 1 have to make,
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SHRI SHYAMNANDAN  MISHRA
{Begusarai} : There is no other course,

MR. SPEAKER : So far as the gquestion
of arrest is concerned, this is denied by
them. I called a meeting of the General
Purposes Commiittee. I read the position as
it was laid in Mr Koushik’s casec. The other
day they were asking me not to send it to- the
minister for verification. But in Mr Koushik's
case, as late as 1970, it was laid down that when
such a question about privilege is brought up,
the position from the other side should also
be known. The facts of the arrest are denied.
So far as disrespect and misbehaviour shown
to the member are concerned, the position laid
down was in that case, thc Speaker should
leave it to the House to decide, So, I leave it
to the House to decide whether this should be
sent to the committee or not. (Inrerruptions).

SHRI ATAL BIHARI VAJPAYEE:I
formally move :

““That this matter be referred to the Com-
mittee of Privileges.”

SHRI K. C. PANT : I have located this
statement which appearcd in the Staresman
and if you permit me, I can read it. o

SHRI A. K. GOPALAN (Palghat) : What
is the use of that statement ?

MR SPEAKER ;" He referred to that
staterment. Please read it,



